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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL, 

PRINCIPAL BENCH AT NEW DELHI 

ORIGINAL APPLICATION NO. 164 OF 2018 

 

Ashwani Kumar Dubey       …Applicant 

Versus 

Union of India & Ors.        …Respondent(s) 

 
UPDATED STATUS REPORT ON BEHALF OF MADHYA PRADESH 

POLLUTION CONTROL BOARD, I.E., RESPONDENT NO. 4 

 

MOST RESPECTFULLY SHOWETH: 

 

1. That pursuant to Final Order and Judgement dated 05.07.2023 in Civil 

Appeal Nos.3856/2022, 4529/2022, 4525/2022 & 4581/2022, the 

Hon’ble Supreme Court of India was pleased to set-aside the Judgement 

dated 18.01.2022 passed by this Hon’ble Tribunal in the instant matter 

and remanded the matter back to this Hon’ble Tribunal for “for re- 

consideration from the stage of the recommendations filed by the expert 

Committee constituted by the NGT.” 

 

2. That this Hon’ble Tribunal, on 02.11.2023, was pleased to pass the 

following Order: 

 

“4. All the parties are not present today, hence, Registry is directed to 

issue notice to all the applicants and respondents (all the parties) in the 

aforesaid original applications. It will be open to all the concerned parties 

to obtain copy of the recommendations filed by the expert committee either 

from the Registry of NGT or by downloading it from the website and to 

file objections, if any, to the report on or before the next date of 

hearing or within a period of four weeks from the date of receipts 

of notice from the Tribunal.” 

 

3. That the answering Respondent, being Madhya Pradesh Pollution 

Control Board has no objections to the Recommendations filed by the 

expert committee. However, for brevity, the answering Respondent 

herein wishes to place on record the current status of compliance in 

order to assist this Hon’ble Tribunal. 
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True Copy of Status Report on Compliance till August 2024 is annexed 

herewith and marked as Annexure – A. 

 

4. That the answering Respondent herein had taken several action(s) 

including but not limited to issuing Show Cause Notice(s), imposition of 

Environmental Compensation etc. in compliance of Final Judgement 

dated 18.01.2022 passed by this Hon’ble Tribunal before 05.07.2023, 

i.e., before the Judgement dated 18.01.2022 was set-aside by the 

Hon’ble Supreme Court of India vide its Final Order and Judgement. 

 

 

5. That the answering Respondent herein unequivocally undertakes to 

comply with any and all order(s) and/or direction(s) passed by this 

Hon’ble Tribunal in furtherance to the Recommendations filed by the 

expert committee as well as any other order/direction that this Hon’ble 

Tribunal may deem fit in the interest of justice. 

 

6. That apart from the aforesaid Status Report, answering Respondent 

herein seeks to bring on record Order(s) dated 11.01.2022 as well as 

Order dated 03.07.2024 passed by the Hon’ble National Company Law 

Tribunal, Principal Bench at New Delhi (NCLT) in the matter of ICICI 

Bank Ltd. vs Essar Power MP Ltd. [IA No. 83 in CP (IB) – 

863(PB)/2020]. It is pertinent to note that “Essar Power MP Ltd.”, i.e, 

Respondent No. 12 in the instant matter, was declared insolvent by the 

NCLT and has since then acquired by M/s Mahan Energen Limited – 

Adani Power. The issue of imposition of Environmental Compensation 

was challenged by the aforesaid Respondent before NCLT vide IA No. 

83/2022. The answering Respondent herein has duly apprised the 

Hon’ble NCLT regarding revival of the Original Application No. 164/2018 

and pendency of the instant proceedings before this Hon’ble Tribunal as 

evident from the Order dated 03.07.2024 as well as pleadings filed before 

the NCLT. 

True Copy of Order(s) dated 11.01.2022 and 03.07.2024 passed by 

Hon’ble National Company Law Tribunal, Principal Bench at New Delhi 

(NCLT) in the matter of ICICI Bank Ltd. vs Essar Power MP Ltd. [IA No. 

83 in CP (IB) – 863(PB)/2020] is annexed herewith and marked as 

Annexure – B (Colly). 
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7. That the answering Respondent herein craves leave of this Hon’ble 

Tribunal to file a detailed Reply/Counter Affidavit in in the instant 

matter as and when deemed necessary and/or directed by this Hon’ble 

Tribunal in the interest of justice. 

 

Filed by: 
 

RAGHAV SHARMA 
Counsel for Madhya Pradesh Pollution Control Board 

Respondent No. 4 
Office: Basement B-5/202,  

Safdarjung Enclave, New Delhi – 110029 
(+91) 8527066461 

raghav@srcolegal.in 
Place: New Delhi 
Date:  
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S.No. Name of 

1. 

2. 

3. 

Railway Siding 
Spur - 3 & Spur 
10 Railway 
Siding ECR, 
jayant, Distt -
Singrauli (M.P.) 

ECR Railway, 
Mahedaiya, Distt 
- Singrauli 
(M.P.) 

WCR Railway 
Siding, Gajra 
Bahra, Distt -
Singrauli (M.P.) 

H� 34T, al¢, toicI-Octt 486887 (H.u.) 
E mail:romppcb.sgrl@gmail.com 

Present Status of railway siding 

Status of non complance 

(2) Wind Breaking Barrier of proper height is 
not provided. 
(3) Mobile mist fogger and static mist fogger 
are not deplayed. 
(4) Movement Area is not made RCC/Pucca. 

(1) Dust containment & suppression system 13376250 Not Deposited 
are not appropriate 

are not appropriate 
(2) Wind Breaking Barrier of proper height is 
not provided. 

EC 

(3) Mobile mist fogger and static mist fogger 
are not deplayed. 

imposed 

(1) Dust containment & suppression system 13376250 Not Deposited 

(4) Movement Area is not made RCCIPucca. 
Status quo is improved [For Compliance: 
From Most Fogger are provided, Wind 
Breaking Barrier is erected on one side.] 

y LiFE 

Status of EC 
Deposition 

13687500 Not Deposited 

6545

Raghav Sharma
8



ECR Railway 
Siding. 
Gondaw ali, Distt 
-Singrauli 

(M.P.) 

WCR Railway 
Siding. 
Bargawa, Distt -
Singrauli (M.P.) 

rgTZ, orG, faei-fiortt 4 86887 (#.u.) 
E mail:romppcb.sgrl@gmail.com 

) Dust containment & suppression system 10747500 Not Deposited 
are not appropriate 
(2) Wind Breaking Barrier of proper height is 
not provided. 
(3) Mobile mist fogger and static mist fogger 
are not deplayed. 
(4) Movement Area is not made RCC/Pucca. 
(1) Dust containment & suppression system 6746250 
are not appropriate 
(2) Wind Breaking Barrier of proper height is 
not provided. 

(3) Mobile mist fogger and static mist fogger 
are not deplayed. 

LiFE 

(4) Movement Area is not made RCC/Pucca. 

Not Deposited 

R¢gionat oficer 
M.P. Pollution Control Board 

Singrauli (M.P.) 
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3 

4 

2 

S. 
No. 

Name of Thermal 
Power Plant 

Sasan Thermal 
Power Plant, 
Siddhikhurd, 

District-Singrauli 
(M.P.) 

Mahan Energen 
Limited (Adani 

Power), 
Bandhaura, 

District- Singrauli 
(M.P.) 

Vindhyanchal 
Super Thermal 
Power Plant, 

NTPC, Vindhya 
nagar, District 

Singrauli (M.P.) 

Hindalco Thermal 
Power Plant, 

Bargawa, District 
Singrauli (M.P.) 
J.P. Nigri Super 
Thermal Power 

Plant, Nigri, 
M/s J.P. Power 

Ventures Limited, 
Disrtict-Singrauli 

(M.P.) 

Current Status of Compliance and Status of EC 

Non compliance 

1.Cleaning of Gawaiya Nalla near 
Rehind reservoir (about 02 km 
length) is not yet done. 
[Completely and satisfactoringl. 

2.Cleaning of related part of Rehind 
Sagar is also not done. 

3.Construction work of FGD to 
control sulpher di oxide emission 
has not started yet. Progress is 
very unsatisfactory. 

4.Fly ash is also still deposited in 
some packet of Kharkatta Nalla. 

1.100% utilization of fly ash is not 
achieved in last year (2023-24). 
Presently in last year only about 
56% is achieved. 

2. Water quality of Surya Nalla 
ultimately meeting to Rehind is 
affected due to ash deposition. 

3.Cleaning of Rehind reservoir is 
also not done yet. 

4.Fly ash management is not 
satisfactory. 

1.Construction work of FGD to Rs. 10,00,00,000/ 
control sulpher di oxide emission(Ten Crore) 
has not started yet. Progress is [letter 
very unsatisfactory. 

1.Out of six unit, FGD is installed in 
one unit. For remaining unit, 
construction work has not started 
yet. 

1.Construction work of FGD to 
control sulpher di oxide emission 
has not started yet. Progress is 
very unsatisfactory. 

EC Imposed 

2.100% utilization of fly ash is not 
achieved in last year (2023-24). 
About 89% achieved. 

Rs. 10,00,00,000/ 
(Ten Crore) 
[letter no, 
MPPCB/MS/TS 
dated 13.04.2020 

10,00,00,000/ 
23/ (ten Crore 

rupees) 
deposited 
head office. 

no. 

Status of 
deposition of 

EC 

1842/TS/PCB 
Dated 14.08.2019] 

Rs. 

Rs. 

Rs. 

is 

1,00,00,000/ 
(one Crore 
rupees) is 
deposited at 
head office on 
dated 
09.01.2020 

at 

1,00,00,000/ 
(one 
rupees) is 
deposited at 
head office on 
dated 
13.01.2020 

crore 
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IN THE NATIONAL COMPANY LAW TRIBUNAL: NEW DELHI 
PRINCIPAL BENCH 

         ITEM No. 38 
(IB)-863(PB)/2020 

IN THE MATTER OF: 
ICICI Bank Ltd.                  …. Petitioner 
Vs  
Essar Power M.P. Ltd.                   …. Respondent 
 
Order under Section 7  of (IBC) CIRP 
       Order delivered on 03.07.2024 

CORAM: 
JUSTICE RAMALINGAM SUDHAKAR 
HON’BLE PRESIDENT 
 
SH. AVINASH K. SRIVASTAVA 
HON’BLE MEMBER (TECHNICAL) 
 

HEARING THROUGH HYBRID MODE (PHYSICAL & VC) 
 

PRESENT: 
For the Applicant : Sr. Adv. Nitin Rai, Adv. Garima Bajaj, Adv. 

Kanan Agarwal 
For the Respondent : Sandeep Singhi, Adv. Anushree Kapadia, Adv. 

Ekta Kundu, Adv. Raghav Sharma, Adv. 
Jaskirt Singh 

ORDER 
IA-83/2022 

Mr. Nitin Rai, Ld. Sr. Counsel appeared physically on behalf of the 

Applicant. Mr. Raghav Sharma, Ld. Counsel appeared on behalf of MP 

Pollution Control Board (Respondents). It appears that Hon’ble NGT is seized 

of some matters which includes that of the present applicant. Ld. Sr. 

Counsel seeks and is granted time to get clarification on this issue and 

report to us on the next date of hearing. At request and by consent, list the 

matter on 31.07.2024. 

    -Sd/-   
            (RAMALINGAM SUDHAKAR) 
                      PRESIDENT 

 
    -Sd/-   

            (AVINASH K. SRIVASTAVA) 
          MEMBER (TECHNICAL) 

03.07.2024 
Lalit 
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